
State Vs. Arun Kumar
E-FIR No. 000419/2020

PS GTB Enclave
U/s 379/411/34 IPC

09.10.2020

An application for bail is filed on behalf of applicant / accused Arun Kumar

Present:- Mr. Ritender Singh, Ld. APP for State. (On Webex).
Mr. Mukesh Panchal, Ld. Counsel for accused / applicant. (On 
WebEx)
IO / HC Virender in person. (On WebEx)

Proceedings  have  been  conducted  through  Video-conferencing  (via

Cisco Web Ex interface).

IO has already filed reply to the bail application. Copy supplied.

Heard. Record perused. 

Considering the overall facts and circumstances of the case and that

accused  is  no  more  required  for  the  custodial  interrogation  and  that  no  further

recovery is to be effected from the accused and accused is in JC since 21.08.2020,

so this court is of the view that no fruitful purpose would be served by keeping the

accused behind the bars. Accordingly, bail application is allowed and accused Arun

Kumar is admitted to court bail on furnishing his personal bond in the sum of Rs.

25,000/- with one surety in the like amount. With these observation, application is

disposed of. 

Copy of order be uploaded and sent to all  as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-1/SHD/KKD/Delhi.

09.10.2020
Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex interface.
Audio as well as video was clear throughout the proceedings and the connectivity
was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

09.10.2020



State Vs. Rushtam 
E-FIR No. 13273/2019

PS GTB Enclave
U/s 379/411 IPC

09.10.2020

An application for  modification of  order  dated 28.09.2020 is  filed on behalf  of
applicant / accused Rushtam

Present:- Mr. Ritender Singh, Ld. APP for State. (On Webex).
Mr. Yusuf Khan, Ld. Counsel for accused / applicant. (On WebEx)

Proceedings have been conducted through Video-conferencing (via

Cisco Web Ex interface).

IO has already filed reply to the application. Copy already supplied.

Heard. Record perused. 

It  is  stated  by  counsel  for  applicant  /  accused  that  he  wants  to

withdraw the present application. An email in this regard is also received on the

court e-mail id. In view of aforesaid present application is dismissed as withdrawn.

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-1/SHD/KKD/Delhi.

09.10.2020

Certificate:

The  proceedings  are  conducted  through  Video-conferencing  CISCO  Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

09.10.2020



State Vs. Unknown
FIR No. 8422/2020

PS GTB Enclave
U/s 379/411 IPC

09.10.2020

File is taken up today on an application for modification of order dated 21.08.2020
is filed on behalf of applicant 

Present:- Mr. Ritender Singh, Ld. APP for State. (On Webex).
None for applicant. 

Proceedings have been conducted through Video-conferencing (via

Cisco Web Ex interface).

IO has already filed reply to the application. Copy already supplied.

Heard. Record perused. 

Despite several calls since morning, none has appeared on behalf of

applicant  either  in  person  or  through  VC,  accordingly,  present  application  is

dismissed in default as well as non prosecution. 

Copy of order be uploaded and sent to all as per circular no. 2204-

2221/D & S J, Shahdara/KKD/ Delhi dated 20.04.2020.

(Snigdha Sarvaria)
                       MM-1/SHD/KKD/Delhi.

09.10.2020

Certificate:

The  proceedings  are  conducted  through  Video-conferencing  CISCO  Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

09.10.2020



ID No. 3480/2020
State Vs. Aditya etc.

FIR No. 221/2019 
PS: GTB Enclave

U/s 323/341/506/34 IPC

09.10.2020

Fresh charge-sheet filed. It be checked and registered.

Present:- Mr. Ritender Singh, Ld. APP for State. (on Webex).
IO / SI Sonu Kumar in person. (In Court/at Court point).
Accused Aditya is absent (stated to be on police bail). 
Accused Kunal is absent (stated to be not arrested). 

Proceedings  have  been  conducted  through  Video-conferencing

(via Cisco Web Ex interface).

Put up for consideration on 12.04.2021.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

09.10.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

09.10.2020



ID No. 3478/2020
State Vs. Kapil & Anr.

FIR No. 359/2017 
PS: GTB Enclave

U/s 288/304A/34 IPC

09.10.2020

Fresh charge-sheet filed. It be checked and registered.

Present:- Mr. Ritender Singh, Ld. APP for State. (on Webex).
IO / SI Sonu Kumar in person. (In Court/at Court point).
Accused are absent (stated to be on police bail). 

Proceedings  have  been  conducted  through  Video-conferencing

(via Cisco Web Ex interface).

Put up for consideration on 12.04.2021.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

09.10.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

09.10.2020



ID No. 3479/2020
State Vs. Cancellation

FIR No. 339/2019 
PS: GTB Enclave

U/s 363 IPC

09.10.2020

Fresh cancellation report filed. It be checked and registered.

Present:- Mr. Ritender Singh, Ld. APP for State. (on Webex).
IO / SI Sonu Kumar in person. (In Court/at Court point).

Proceedings  have  been  conducted  through  Video-conferencing

(via Cisco Web Ex interface).

Put up for consideration on 12.04.2021.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

09.10.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

09.10.2020



ID No. 3477/2020
State Vs. Sumit

FIR No. 86/2020 
PS: GTB Enclave

U/s 411 IPC

09.10.2020

Fresh charge-sheet filed. It be checked and registered.

Present:- Mr. Ritender Singh, Ld. APP for State. (on Webex).
IO / ASI Adesh Kumar in person. (In Court/at Court point).
Accused is absent (stated to be in JC). 

Proceedings  have  been  conducted  through  Video-conferencing

(via Cisco Web Ex interface).

Put up for consideration on 28.10.2020.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

09.10.2020

Certificate:

The proceedings are conducted through Video-conferencing CISCO Webex
interface. Audio as well as video was clear throughout the proceedings and the
connectivity was also proper throughout the proceedings.

(Snigdha Sarvaria)
                       MM-01/SHD/KKD/Delhi.

09.10.2020


